> IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A. No. 480 of 1993.
KNGS

DATE OF DECISION 16/09/1993,

Shri P.Venu Petitioner
Shri Tushar Mehta Advocate for the Petitioner(s)
Versus
Union of India and ors, ~ Respondent

Advocate for the Respondent(s)

CORAM :

The Hon’ble Mr. R.C.Bhatt Member (J)

The Hon’ble Mr. M.R.Kolhatkar Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ? -

5. To be referred to the Reporter or not ? )

3. Whether their Lordships wish to see the fair copy of the Judgement ¢ »<

4. Whether it needs to be circulated to other Benches of the Tribunal 7 >




P .Ve‘:‘lu,

Paritosh Soc.Subhash Nagar,

‘Bhavnagar,

Near Gogha Fhakar Naka)
- BHAVNAGAR . e« sApplicant,

(Advocate 3 Mr.Tushar Mehta)

Versus

1. Union of Indisa,
represented by Joint Secretary,
Ministry of Industry,
Department of Industrial Development,
New Delhi - 110 0D1,

2. The Salt Commissioner,
Laven Bnhavan,
Laven Marg,
Jaipur,
Rajasthan.

3. Dy. Salt Commissioner,
Ajanta Commercial Centre,
4th Floor, B.Block,
Ashram Road,
Ahmedabad - 14, «« «Respondents.,

ORAL JUDGMENT
0.A.NO. 480 OF 1993,

Dated ¢ 16/09/1993.

Per : Hon'ble Mr.R.C.Bhatt : Member (J)

None is present for the applicant, This matter was
kept today, because yesterday Shri P.H.Pathak for Shri Tushar
Mehta, for the applicant requested for a day's time. We have
waited for the whole day upto 5.10.p.m., but no one is present
for the applicant. Hence we dismiss the matter for default.
No order as to costs.
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Heard Mre.Bhatt fof’Mr.Mehta for
the applicant. This Meho 1is filéd for
restoration of Q.A. The M.A.
bear the signature of learned advocate
but at the back of that application,
there ds no signature of person who

vefifying Mehe and it is keét blank,
The|applicant may file affiddvit so that
thegmatter'can be disposed o%¢
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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A.No. 48./93

T.A. No.
DATE OF DECISION 24-12-1993.
shri P. Venu Petitioner
Shri Tushar Mehta Advocate for the Petitioner(s)
Versus
Unign o: India znd Othess Respondent
Advocate for the Respondent(s)

CORAM :
The Hon’ble Mr. NeBe Patel Vice Cch
The Hon’ble Mr. £+ Ramumoorthy Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ?.2

2. To be referred to the Reporter or not ¢

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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2
P. Venu,
Paritosh Society,
Subhash Nagar, Bhavnagar,
(Near Gogha Jhakar Naka)
Bhavnagar Applicant.
Advocate Mr. Tushar Mehta

1. Union of India
represented by Joint Secretary
Ministry of I,custry,
Department | of Industrail Development
New Delhi

2., The S31t Commissioner
Laven Bhavan
Laven Marg, Jaipur,
. Rajasthan, |

3. Dy. Salt Commissioner
Ajanta Commercial Centre
4th Floor, B-Block, Ashram Road,
Ahmedabad, Respondents

Advocate

ORAL JUDGEMENT

In

Oere 480 of 1993 Dates 24-12-1903,

Per Hon'ble Shri N.B. Patel Vice Chairman.

e

Default on)part of the apolicant and his advocate

is persistent since long. Today alsafthe applicant and his advocate
|

are not present. |Hence dismissed for defaylt.

.

(¥« Ramamoorthy) ' (N.B/?atel)
Member (A) Vice Chairman.
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CENI'RAL ADMI:(ISTRAT IVE TRIBUNAL
AHMEDABND BUNCH
BEEDADD.

Application No, C’\A’X\J\ ?S"i& o o it of 199

e

Transrer application No,. 0ld writ Pet. No,

s . . 7 e O T4

Certified that no further action is required to be taken
and the case is ift for consignment to the Record Room (Decided).

Dated : QS‘\\Q\L\,’B ?
Countersigned : (QN_LW’LJ’/ ¥ 1“/§ }
(2 ,

/r 4 - <& N :
A Section Officer rt Officer Sign. Xf(\/ée Dealing Assistant.,
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